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Open Court 

• 

CEN TRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH 

ALLAHABAD • 

Original Application No, 1115 of 1994 • 
• 

Prahl a:t Singh • • • • • • • •• • •• • •• Applicant • 

Versus 

Union of India and Others, •• ••• • •• Responde nte. 

Hon'ble Mr. S, Dayal, Adm i nistrative Member, 

Heard Shri Ashutosh Srivastava brief holder 

•• 

of Shri Ravi Ranjan learned counsel for the applicant. 

The applicant was transferred vide order 

of Assistant Engine er/Construction Northern Region, 

faizabad date d 1 0 .06,1994 from the post of Machine Mate, 

faizabad to Machine Mate Jaunpur, it can be seen from 

Annexure A-2, Annexure 1 which is the impugned order, 
' 

states that tre applicant was sent back from Jaunpur 

to faizabad on 07,07,1994 as order of transfer was 

not approved by the Divisional Superintending Engineer 

and the Senior Divisional Personal Ofhcer, The applicant 

straightway came to the Tribunal with a ple for interim 

injunction as well as s e eking the relief of cancellation 

of transfer order from Jeunpur to faizabad, 
_, -

3, Learned counsel for the a pplicant states that 

the tra nsfer orderfrom faizabad to Jaunpur was 

pra.perly made by the authority competent to transfer, 

who was . Dy. Chie f Engineer Construction, Northern 

Region, Lucknow, and there was on objection from Ins pector 

of Works and that the vaca ncy exsiste d in Jaunpur. 

The applicant ha s also stated in paragraph 4 (XVI) that 

th~ Inspector of Works Jau npur was J·rLnteres tect. ~in 
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assiging the post of Machine Mate to a casual labour 

of his choice. • 

4. The applicant sh.ould have pre fer red the 

appl ~cation to Oivisi_onal Railway Manager Luckno&J as 

the transfer appears to have been treated as ineffective 

on precedural grounds. This is still open to the 

appl.1.can t. Besides, it is clear fr om Annexure 2 that 

he has been relieved on 07.07.1994 and sent back to 

faizabad • 
l 

s. In vie w of the above there is no case for 

interim r .~e;:U:e f 01'1 1 admissJ.on of application. The 

application is, therefore, rejected in limine. 

... p 
Member (A) 

Allahabad Dated:- 19th August 1994. 
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